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Everything will be in jeopardy unless
foodgrains are made available to the
State on a war footing,

This is a matter which ig of urgent
public importance warranting a state-
ment by the Minister concerned.

1425 hrs,

L ]

DEMANDS FOR GRANTS (GENE-
RAL), 1980-81—contd.

MinistRY oF ComMMERCE—contd.

SHRI GEORGE JOSEPH MUN-
DACKAL (Muvattupuzha): Mr. De-
puty-Speaker, Sir, before Indepen-
dence, the Maharaja of Travancore
wanted to declare independence for
his State. We fought against him and
we forced him to join the Indian
Union. Now, people are very much
disappointed. Delhi is treating Kerala
as a colony. Now there ig an econo-
mic blockade against Kerala. What-
ever goods we are producing you are
taxing heavily and you are imposing
heavy duties. Whatever things we
want, are Very costly in Kerala.
Cement, sugar, cloth, fertiliser and
everything is very rare and dear in
Kerala, s

Ou, people are working in the
Middle East and earning so much of
foreign exchange and with that
amount we are building big ‘factories
in the North. We do not mind it,
But we are worried that the foreign
exchange is utilised for importing
rubber, coco etc. This is very painful
to the poor cultivatorg of Kerala.

Sir, I am a rubber cultivator. If
rubber Is stockeq for more than six
monthg it will be spoiled. Now, the
STC has imported rubbey, worth more
than Rs. 10 crores and it ig idling in
the STC godowns, and it is in a de-
teriorating condition now, Unfortu-
nately, the Government ig again try-
ing to import rubber against the inte-
rests of the cultivators. International
and multinational companies like
Cadbury and Dunlop have got more
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influence in pDelhi than the poor cul-
tivatorgs here. They can also mani-
pulate things. First they will say
that they want 2 lakhs tonnes of rub-
bey for their consumption, but after-
wa.ds they will say that there is
current cut in Calcutta, there is a
lock-out in Bombay, ang there ig a
‘go-slow’ in Madras, and gll the stock
will be remaining idle in the godowns.
Like this, they want to destroy the
interests of the cultivators.

L ]

See the fate of coco. For the last
4 or 5 years the State Government
and the Central Government asked
us to plant more coco, but now actu-
ally there is nobody to purchase coco,
I am not blaming thig Government
alone, Even when Mr. Morarji Desai
was the Prime Minister, from 75 per
cent import duty he has reduced to
45 per cent. Then, Mr. Charan Singh
came. He is supposed to be the friend
of the cultivators. But he exempted
all the import duty and allowed free
import, thereby caused heavy damage
to the interests of the cultivators,
The State Government jis alsp guilty.
They can purchase and fix a minimum
price for coco and ginger. But they
are not doing that. They are spend-
ing lot of money for the welfare of
cashew and coir industries. After
procuring these products if they can-
not sel] it, they can throw it to the
Arabian Sea.

Sir, for the unity of our country I
am requesting Mr. Pranab Babu, to
please show some leniency and mercy
to the poor cultivatorg of Kerala. Our
cultivations are long-term cultiva-
tions. The cultivations of rubber,
coco, coconut will take 8 to 10 years
for getting economical yield We
cannot immediately shift to another
cultivation. So, after taking much .
risk, we are producing all these
things. The Government ig changing
its policy frequently. That is hurting
the poor cultivators. The Janata
Government encouraged the cultiva-
tors to plant panana, But immedia-
tely they banged the export of
bananas, vegetables and fruits. The
poor people,suffered on account of
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that. Anyway, you have to safeguard
the interests of the poor cultivators.
Please do not create another Assam
in the South. I humbly request you,
Pranab Babu, to please ghow some
mercy to the poor cultivators of
Kerala and give a minimum price for
_ginger, coco and all these things.

We are in good relations with
Russia, They are consuming nearly
one-and-a-half lakhg of coco beans
We can construct a factory or 5 pro-
«cessing unit of coco with jheir tech-
nical know-how and collaboraticn in

public sector or Cooperative Sector.

In the meantime we may try to ex-
port this coco to Russia also. Don’t
be under the influence of international
Companieg like Dunlop and Cadbury.
They have goty more influence in
Delhi. Please ban immediately the
import of rubber, nutmeg and cloves,
and fix the minimum prices for
ginger, turmeric and co-zoa, angq also
try to export them to the maximum.

The price of turmeric is Rs, 2 per
kilo, but the duty on it is Rs. 2. How
can jt bea, it?

I once more request the hon. Minis-
ter to help and show som=> mercy to,
the cultivators, I am also withdraw-
ing my cut motions.

SHRI SONTOSH MOHAN DEV
(Silchar): T risc to support the De-
mands of the Ministrv of Commerce,
As I come from northeasterp India,
I would like to concentrate mainly on
tea, which is our main product and
on some other jtems.

Tea is a leading item among the
traditional export of our country and
it has played an important role in
€arning foreign exchange for our
?ountry. But, unfortunately, the tea
Industry suffered a serioug setback
during the Janata rule as a result of
the imposition of exrisa duty on tea
in the first vear of Janaty Rule.
There “vag a shortfall ip exports, In
1978-79 we exporteg onlv 177.33 mil-
lion kR, of tea earning KS. 335.9 croreg
against 4n export of. 221.52 million
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kg, earning Rs. 56371 crores the pre-
vioug year. The then Commiérce Mi-
nister, Shri Mohan Dharia, was play-
ing with the fate of tea industry and
to wing with a wrong idea that India
which is the largest producer and
exporte, of tea is holding g monopoly
in the international market, But
India lost its position as a result of
the wrong policy of the Janata Gov-
ernment and now China gnd Kenya
have entered the market. The then
Commerce Ministe, could not realise
that it is very difficult to re-enter
the international market once it is
lost. Traditionally Indian tea was
welcome in foreign countries, espe-
cially in Russia and the UK, but
because of a wrong policy, we had
to suffer a lot.

In order to regain our former posi-
tion, 1 urge that Indian participation
in international bodies be strengthen-
ed, India should also play its right-
ful rnle in the formulation of inter-
national agreements on tea. Now that
the common front has come into exis-
tence. it should receive greater impe-
tus I think the hon. Commerce Mi-
nister will take care of that.

At the same time we must a'so not
neglect our internal market. We
find that while there has been a six
per cent compound increase in the
internal consumption of tea, the in-
crease in production has been cnly
three per cent, The Commerce Mi-
nistry hag ap important role to play
in rectifying thic defect. It has got
the Tea Board and the ITCI, as also
some allieg organisations. The domes-
tic production must be increased to
ensure more exports also. The in-
ternal consumption of tea is growing
more and more, day by day. The
time will com, when our export sur-
plus may be eaten up by internal con-
sumption. So, the production of tea
should also be increased,

1 am also constrained tp see In the
Report published by the Commerce
Ministr; that in the internal market
the price of tea, say, in Calcutta is
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Rs. 16.11 per kg; in Cochin, it is
Rs. 12.04 per kg whereas in the auc-
tion market, where tea is sold, an ave.
rage price is about Rs, 10. The mid-
dleman in betweep is making money
at the expense of the consumer, So,
1 would request the hon. Minister to
explore the pb&ssibility of opening gair
price shops. The State Trading Cor-
poration or the Tea Board can evolve
a method by which the consumer can
get tea ip the internal market at a
lesser rate.

Ag I said, I come from the north-
eastern’ region. I would also like to
draw the attention of our Minister to
the pitiable condition of the tea in-
dustry in Darjeeling, Darjeeling tea
fetches 3 good amount of money in
foreign exchange. Specially, the
Russians are gosq buyers of Dar-
jeeling tea. About 80 per cent of tea
from Darjeeling goes to Russia. Re-
cently, a wage agreement has heen
signed between the tea labourers’
union and the Indian Tep Association
and the Bharatiya Cha Parishad. I
think, the lakourers rightly deserve
an increase in their wage of 90 paise
per day. But thig will adversely
affect the Darjeeling tea because the
tea busheg are 50 years old and the
hailstorm in the month of April has
very badly affecteg tea production in
that area.

The tea industry, as you will gee
from th» record, contributes o the
tune of Rs. 65 crores by way of ex-
cise duty to the Government Exche-
quer. Ags against that, the Govern-
ment gets only Rs. 1.5 crores from
the Darjeeling tea. I woulgd urge
upon the hon, Minister to consider
the possibility of including the Dar-
jeeling zone into zone I for gxcise pur-
poses, I would request him to give
some incentive go that the Darjeeling
tea industry can survive.

The Government of India has in
the past appointed the Tandon (Com-
mittee which has made different re-
commendations to the Government.
Our market strategy should be such
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as to ensure that we are able to give
remunerative prices to growers and
achieve the highest export earnings.
I would request the hon, Minister to
explore the possibility of implement-
ing the various recommendations of
the Tandon Committee, In the past,
we have seen our policy in regard to
export and distribution of ‘tea }has
been in the primary form. This
should also be changed. The empha-
sis should be put on the export of
tea in the value-addegd form. I am
sure our able Commerce Minister will
look into it and do the needful.

It is essential to go in for research

_both in production anq in consumer

preferences, Research in production
ig very necessary if we have to
achieve the target of production
which we have accepted so that there
is an adequate growth to take care of
domestic consumption requirements
and surp'uses for export. Similarly,
research on consumer preferences is
no less important to achieve stability
in our exports.

Ag I have said the previcus policy
of the Janata Governmeni hag also
affected the international market of
our Indian tea. India usegq to contri-
bute about 45 per cent of the world
tea trade. Today, unfortunately, we
are contributing only 28 per cent
Most of the downfall from 45 per
cent to 28 per cent has been due to
the policy which wag followed by the
Janata Government. I am sure the
Government will try to revive the in-
ternational market and will take care
of that, Sir, in my district of Cachar
in Assam and in certain parts of
Bengal there are certain sick Tea in-
dustries. Those industries are either
closed or are run in guch a wav that
the labourers in the gardeng are not
getting their daily wages and they
are suffering very much. I would
request the Hon. Minister to look into
this. These industries should be
brought withip the purview of Gov-
ernment organisations so that this
problem could be solved.
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There is also & demand from the
north-eastern States, especially from
Assam for opening a xegional Tea
Boarqg 'Office in Gauhati because, out
of the total production of tea, Assam
contributes 60 per cent, 1 am gure
the Hon. Niister of Commerce, who
had already assured us that he is
sympathetic and, when the present
situation in Assam changes, will con-
sider it, will do so. I do not insist he
must do it immediately bug 1 would
request tkat when the situation in
Assam ig normal, he may kindly take
up this matter,

I would also make a request to tne
Commerce Minister in regard to ano-

ther aspect, nhamely the opening of a ,

godown for newsprint in Gauhati.
Thig ig also under the Commerce
Ministry and this may be looked into.
Otherwise, it would be yery difficult
for the small newspapers in Assam to
go and get newsprint,

We in Assam are facing a turmoil
and a hue and cry about foreign
nationals. From 1947 up ™ €971, by
the legal process. many East Bengal
refugees came to West Bengal, to
Assam and Tripura. According to
the policy of the Government of
India, we have 3lso submitted claims
for compensation to the Custodian of

Enemy Property. But unfortunately,

most of the claims are still pending
before the Custodian of Enemy Pro-
perty. I understand that the main
reason is that quantum of property
surrendered by the East Pakistanis in
India Wwhen they were citlzens of
India, in Assam ang in West Bengal,
did not tally with the property which
the people who came to India had sur-
rendered property i East Pakistan
or West Pakistan. But something
must be done to give compensation
to these people who came without
anything to India, and I am sure the
Minister will look into it,

I would also like to draw the atten-
tion of the Minister to a certain pro-
duct—cotton product of .Assam, and

‘Tripure. It is being produced in
Assam, n; ainly in Iiachar, and also in
“Tripura. Prevmusly they were guld-
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ed by an ad hoc Order of the Textile
Commissioner of Bombay, Recently,
the Government of India issued a
notice—Presg Notication dated 14th
May 1980 by the Textile Com-
missioner  Bombay—according to
which they are supposed ¢to take
orders from Bombay. This iz a time-
consuming process because, ‘for Tri-
pura and Comella cotton, the hydrau.
lic press is being done in Calcutta,
So, I would request the Hon. Minis-
ter to look into it and redress the
grievances Jbf the growers and
exporters. This particular cotton has
a very good market in Japan and
our competitors, as suppliers,
are from  Bangladesh. Unless
this is looked into, the market may
again be captured by the Bangladesh
people. Sg I would request the Hon.
Minister to look into it.

With these words I support the
Demands for Grants for Commerce.
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SHRI K, T. KOSALRAM (Tiru-
chendur): Mr, Deputy-Speaker, Sir
I rise to support the Demands for
Grants in respect of the Ministry of
Commerce and while doing so, I want
to say a few words about these De-
mands.

I wish to say that our Commerce
Minister, Shri Pranab Mukherjee, has
earned a very good name for dyna-
mism and he made a mark in
his earlier portfolios of finance,
Shipping and Transport and Indus-
try. And I have every hope that as
Commerce Minister, he will see to
it that the adverse trade balance
becomes an advantageous trade
balance,

The adverse trade balance of Rs.
2,230 crores is due to the Janata
Government’s free-for all policy in

the matter of imports. The Open
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General Licence became  ‘Over-
flowing General Licence’ for im-
ports. My {friend, Pranab Babu

should review this and ensure that
only essential requirements are
imported. While the imports were
liberalised by the Janata Govern-
ment, the successor Lokdal Govern-
ment stopped the export of many
1items. I will give you the exam-
ple of cotton seed oilcake. The
General Secretary of the Lokdal
hailed from Gujarat and he per-
suaded the Charan Singh, govern-
ment to ban the export of cotton-
seed oilcake and that too with re-
trospective effect. 1 can understand
a ban but that ban was imposed
with retrospective effect. Conse-
quently, oilcakes worth Rs. 15
lakhs which were brought to Mor-
gugao from  Virudhunagar, Kovil-
patti and from my constituency in
the southernmost part of Tamil
Nadu were prevented from  being
exported. @ They brought the goods
in September 1979 while this ban was
imposed on 4-12-79. Today the goods
are lying in the Mormugoa port
and the port authorities have asked
the parties {p remove the goods
immediately, But there are no
wagons and the weather condition
is so bad and monsoon has started and
I am afraid the entire Rs. 15 lakhs
worth of oilcakes will be washed
away. So I request my friend, Mr.
Mukherjee to look into it and do
something, The vested interests
and the Gujarati Lobby in the for-
mer Janata government had done
all this havoc. I hope he will do
something about this.

Another wrong decision taken by
the former Janata government was
the ban on the export of sandal-
wood, This has led to chaotic con-
ditions in Tamil Nadu. Sandal-
wood of the value of not several
lakhs but several crores of rupees
have accumulated in Tamil Nadu.
How long can it be kept stored?
There is no safe storing place, I
demand immediate 1lifting of the
ban on the exports of sandalwood.
The government of Tamil Nadu has
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written so many times to the centre.
So something should be done,

Another peculiar thing I want to
bring to your kind notice. The Jana-
ta Government in 1977 on the basis
of wrong figures of production fur-
nished by the Central Salt Com-
missioner banned the export of salt.
I took up the issue with the then
Janata  Government and Morarji
Desai and produced the correct
figures of salt production, After a
long agitation launched by me,
in 1978 the government lifted the
ban. By that time, our traditional
buyers like Bangladesh, Malaysia,
Singapore, Iraqg, Japan and the Mid-
dle-East countries have gone away
from us, buying salt from else~

where. Our{ former Commerce
Secretary, Shri  Krithnaswamy
Raosaheb tried his best to locate

foreign markets for our salt but his
efflorts did not meet with success,

We were exporting annually 5
Jakhs tonnes of salt. So, Sir, I
would urge that darious efforts

should be made to revive the export
of salt.

My friend Mr, Mukherjee is well
aware that we are exporting prawns
and earning every year a lot of
foreign exchange. Recently, Tai-
wanese fishing trawlers have been
found fishing in our waters and one
of them was captured near Tuto-
corin with Rs, 70000 worth of
prawns. The Captain of the traw=-
ler stated that Taiwan has about
38500 trawlers and it takes them
about 15 days to reach Indian
waters where they remain for two
to three months at a stretch,

The mother ship is kept off from
our territorial waters and the daily
catch of the prawns is transferred
to it. Recently, Sri Lanka Navy
had seized 64 of our fishing boats
from our territorial waters. If these
things are not stopped forthwith,
1,00,000 fishermen in Tiruchendur
coast up to Kanyakumari and Kolo-
chal alone will lose their livelihood.

I have referred to this to  high-
light how much of our export of fish
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is affected by this foreign poaching
in our waters,

Our Commerce Minister should
take it up with his colleague in the
Defence Ministry and ensure that
naval protection is offered. Other-
wise every year you will be losing
more than Rs. 20 crores worth of
foreign exchange.

Thank you very much,

MR. DEPUTY-SPEAKER: Shri
Rasheed Masood. You will please
take 10 minutes. And then the
Minister, Shri Ansari will reply.
As regards Shri Niren Ghosh, he
will get only flve minutes. Mr.
Rasheed Masood.
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PROF. N, G. RANGA (Gunfur}:
Are they under the cooperatives?

SHRI Z. R, ANSARI: No, theyv are
separate from cooperatives, They are
not covered by cooperalives.

A SEERY & uEdl g guEr
f® 1980-81 ¥ g4 9 %I IETE 2§
1 m@ifE st \qu\l rifl {ga% 31 c‘ﬂ'lr,
st fedr EWE U a0 ey dmex W
IEEECE njr goEi £, EW azﬁ‘ﬁ ot
FAL &< T |

wei wf Aer & dfaltder 3 wmege
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FHR, wHH A sam g €
1976-77 ¥ 26.43 3Lz Wi {F97 34
5 # 1976-80 & (8T go &l waf ¥
#fze fafme fmwm gf & 1 & G563
mdfes GRL & TR § , sear Afer &Y
qrgaes F1 1E2E W ¥ fau vF @S
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AT § At Sl g owT 9% &g
doar @4 o0 W T )
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4,100 fafaas frzT aaer goopr & @A T
gequ a1 9@ WiITE 1976-77 T 40
FIUE 794 &7 1 1980--81 ¥ TTHY aqv
20.25 FUT WY ¢ {330 swmr €

PROF, N, G, RANGA: What zhout
varn supply?

SHRI Z. R, ANSARI: I am just
coming o it. Becuage that is the mast
sensitive area, I shall deal with it Iast.
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PROF, N. G. RANGA: Powerloom
is already organized, and is making
plenty wof Profits,
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BT LT § IU & WIATEAm a1 &

TR a\“cmrl CH I O i S 7
sarar Gftedlie FTAr Agy & 1 . (eumae)

L. oEIE & Fwara ¥ @ €7 &gl saeq
ar wi 2 SFA| FW A

gradr ara (s g #my gl ¥
daswz fasdy #ite ag wdl a9 &, Fuaw
Fegme MIGEIA S gAIT Um  ubas
fmet ey R ¥, T ERAW IH &
rv T W FAT & WmA & gend 7
md ®Y weenf FTEW GFET FI, Aifw oA
dFia 7, @1 s TEE fer  fweww o
Hue ZHREITA aigiiwd &y &Y g § fF
g ¥ A w1 W {3 o+ ahd wlkaare
fan w famy fm  2wemw @ Al
waifma @l wv ata e o |

a

wEl W WA A Al a1 aeE §,
Ty foafed ®§ o990, OWFl W IH
A & SRR WA I Gl qe@ (JAT
21 1973 ¥ @Y TEw ava faam ar
fo 77 1 wEler Few Suan  feedeawT
fRar wig | AT a2 g F owEr A g
Fr siea A1 Fgi Ml ¥gw 197 AR q2f 9T
1T ga B T8 A7 a7 LA 9T W |
7.7 1 e feedienem ad €, 211 wEw #
ard &1 wEen qan g fw ofkar g ofon gah
T femr &d 8, Mo T arew fege
(e 21 U @ wr sl uw o anw
TN Oqed WEGr Al gEd Wrer & IaHT
®T A5 AI9E X (@AT ST A7 A SHH(
qg= A aon 1 1973 & fag asa ¥<ra
e fopar o o1 Iod 92 & uE F arE
formiast sy &Y oF o & A gend fwur
W ]G AN AL, A7 AL AT
7B 21 TEd A etw ATRiET mw
mmaﬁmﬂn gm*&w‘rwaga fas
AAAT ATAR IAwwte  wRTRwE, foeat
WM W fafreT  wed . ¥ g,
[E[ grava 22«F1 #aa wefqr § w2
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& A0 § T FL NC | A FRIT &
@t o wreze A8 @ AfFF e ofews
9T &1 NE T WAV AT 9
¥ g § AQ & dfrad F WA oF
wieziiza g1 @ WR d wwwar § IEe
T 9T | gAY WIET  wIwiqfeEd
dameta w1, 2 afaw & arReys ®r
g & fs 7 3G frg ag @ g1@T # ds
YT qu s s wwe g AR fag add w
AT SN AFAT § 18T TG S gy & fw Sy
qTgAT 3% § AW AHEd dR W, ¥ awE
i %18 faeq gaisa f&a o0 aifes &9 @
9 Cw Qi@ st a & far |, 2 g%
Srar @ 81, wEA% ¥ wfawdr @if «wig
A e R fF ¥ Qe ¥ owTREa wRoge
®IFT WAT 9L WL AreIwA & faaresr ¥,
Sar 43 ua foar g, dredqq draed g &
g7 F® W fAa §wA s @ AR
3% tqT griawq siv fwac g | a@ady @y
1 cfaiea fad € s fau svow a7
W@ & fw fersfanr a3 @w &2 @Y #ar qa
qAT W@ § SAET WIT FIIRH F qF a0
% qffwa 2 & FT | W AR ¥ G AT
FA ¢ IJAFT T ¥ oA ®9 U fEa
WM IR AFE g AaSwg g 1 Wy
2 qi 24 AaF ofr AF wogwmw A g

ndr wf@gl § &1 oZA IRy A g,
§ gadr WA GwA 9§ war f& @lewsr
¥, IAIH W FEAC B | AR wlewdr
F g wamie & faaiad ¥ fea g,
dr TRqOE #T AieAE FNE HAT-HAT AL,
oF &Y & | 9T FEM A AAQHATT H
W @ 1976 @ WAl g, INI gSN
de3 W AR g Frd #  fex-dmec ©
sy ofgadw fgar @ar 2, IALr avw
g fem & ot @ fowa sy 9w 4 €,
F AL N A AE AET 2 1 w1 1976 H
greqm @987 W WAA WA KT OEAT AT
o F@T gL A1 91, qqa IAE; G2
o ofgge s qAa 9l F 99T # Frow

{ S FART F@FL M OMIGE R
gy & , wA @i 1 A fonar agt wgar §
f& 3I7% dgq W% ofAASH W1 gATL q24
oG ufgaid ¥ #TRr W 2

¥ A F¥AR 4 WAL UFAT 45
JEFTT F GREY A FEAT g oo
7z 7z & fF gvdrwqes , F8 i W G%-
TR, § FE GIOT GEET W@ P
Fiqz *F faaled ¥ o = 2 fade faaw
% 3w F@ © ] AR foad e &
gAGRAEr sfquy WA ¥ ag by
fear o f& ey 8z TaAE@ FT TFEGR
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F faar one Wk Sfsw & ¥ aga B
SN W wERT GgW @ 4T, TEIE
gewe 7 fedg &7 fam & 1 gy @
L & wzg wmws faag
T WY g1 W W E RO § | e
F oA W gER IR A T A
gErFITey §, SR wier R § Wnt

T F OFWU FTOA E

F oF-El O1F W HG FEAT AL E
gAY UF AgA TEIZgE 7ay ¥ gw fyew
dafwa a1 wran fear §, afs ww & z
¥ ot famea § 9 T|Waw {1 @3, R
e ®Y AR AF q@ ¥ 7 (v o @)
I g 7 AT AT Jaw 9T UF
redqey  Sw-uwsaedr & fag sow
FIE F TAQ £ | TE HEAEW WY wA-
awd & s F gwmar § fw o gd -
FEEY FL A F@ET §, IERI @I
a8 WAWET FIT THIHAZ HEM HR AL
AdE FOT |

SHRI NIRON GHOSH (Dum Dum):
I will touch upon a few points. I
hope the Minister will take them up

in hig reply.

The first thing which I want to say
i that the dangerous slogan ‘export
or perish’ is an absurd one, Tp me,
it appears to be a dangerous slogan,
because your export subsidies are
just going up by leaps and bounds,
but your exports are decling, The
ralip of export to subsidy is 1:5. Whom
are you subsidising? The foreign
bigwigs or the big business houses in
this country—to whom are you giv-
ing succour? There are 500 cxport
houseg ang all of them are also entitl-
¢l to import entitlements. They do
a lot of shady business, All these are
cornered by a few big houses. So,
vou are very much in the service of
the big houses. That is as it should
be because they are¢ the masters who
call the tune.

The peculiar position of India is
that we have now become an impoi-
ter of raw materials and primary
commoditieg like sugar, steel, rubber,
cement, coking coal and what nof,
This is where the 33 years of Con-
gress regime has brought us to; we
are in g complete morass, Your ex-
port policy is designed to mortgage
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the future of the economy of the
country to the external bigwigg and
the multinationals. That is what you
are doing. You are suffocating the
internal market. You are not deve-
loping the vast potential of the
internal market that can be deve-
loped. With each passing year more
and more people go down below the
poverty line and the entire domestic
market is oriented to the affluent
sections of the society, You are mneg-
lecting the domestic market. The
people are starving. All that
you get from the sweat and toil of
the farmer in the field and the la-
bourer in the factories, you are
exporting to them 3t throw-away
prices. We export everything very
cheap, but whatever we purchase
from them, we purchase at far far
higher prices than even the inter-
nationa] market price. These ex-
changes have been thrust upon us.
If we take the developed world as
a whole and the under-developed
countries as a whole, the under-
developed countries are in debt to
the extent of more than 650 billions.
Each year they pay about 60 millions
by way of royalties, technical know-
how, debt payments and what not.
We have gratefully served the foreign
masters in India. Now yoy are grale-
fully serving the big business here
also, Under this policy, India would
very soon sink and sink jn such a way
that even if all the 65 crores of
people put their shoulder to the
wheel, they will not be able to make
it float!

Al] the progressive Sections and
democratic sections of the country
demanded and are still demanding
that 10 or 12 essential commodities
of masg consumption have to be dis-
tributeq through the country at the
same price through the public dis-
tribution system. For that, you may
require a subsidy of Rs. §00 crores.
It may appear to be a big sum
because of the escalation in prices,
but you are giving each year not less
than Rs. 3000 crores to the big
business but in the form of export

subsidies, tax holiday, this and that
You can give Rs. 3000 crores from
the public money to the big business
and for the 650 million people, you
cannot spare Rs. 600 crores to make
available to them essential commo-
dities at subsidisedq rates. Essen-
tially, there is black-marketing in
these commodities. They are minting
at least Rs. 1000 crores annually. He
piloted a Bill for prevention of
hoarding and detention of black-
marketeers in essential commodities.
May I know how many bigwigg have
been detained and how many big
hoarders have been detained by you?
Who are they? Why are you not doing
this? I demand that this system hLe
instituted here and now.

I demand equalisation of raw
cotton prices. We have heard so
much of the handloom weavers. If
you equalise the prices of raw
cotton, at least 30 lakhs of handloom
weavers Wwould be benefited. The
prices would go down. I you give
them yarn at subsidised rates, then
they can with their sweat, toil and
moil, get a pittance tp subsist wupon
somehow. Will you do that? You
will say that you will require
energy and petrol. This is not the
time to dilate on thig subject. But I
will only say, go jn a massive way
for coa} and tap hydro-electric po-
tential and drastically cut import of
petro] and petroleum products.

Nationalise the big houses in lea
industry and take over foreign trade
in tea. Will you do that?

The Janata Government had de-
cided to have monopoly procurement
in jute from this year. But you have
thrown it overboard... Seven or
eight big houses greased your palm
and you have thrown it overboard.
Nobody knows what is your policy.
I pleag for monopoly procurement in
raw jute from the growerg.

SHRI K. OBUL REDDY (Cudda-
pah): Mr. Chairman, Sir, when the
Janata Party was In power from
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197T7T—179, there was sharp increase in
the deficit of India’s foreign trade.
As against a modest surplus of Rs. 68
crores in 1976-77, the deficit of trade
mounted from Rs. 621 crores in 1977-
78 to Rs. 1088 c¢rores in 1978-79 and
to as high as Rs. 2300 crores (esti-
mated) in 1979-80. One of the major
factors for this deficit in trade was
a slow rate of growth of exports
between 1Y77-78 and 1979-80. The
rate of growth during these three
years averaged around 6 to 7 per
cent per annum gag against a yearly
growth rate of about 27 per cent
achieved during the three year periocd
from 1974-75 to 1876-77.

The mounting deficit, besides
other factors, mainly on account
of lack of a coherent and coordinated
export policy by the previous Gov-
ernment resulting in theiy fal'tr » to
give adequate priority to” the export
sector.

The policy of Janata Governmert
was unstable and unrealistic, I woulid
like to give one instance.

MR. CHAIRMAN: May 1 request
you to please make the points
because it will not be possible for
you to read the entire thing.

SHRI K. OBUL REDDY: I am only
telling that during the Janata rule
the export trade went down, and
their policy was unrealistic.

I would like to give one instance
that Janata Government in the vear
1978-79 decanalised the export of
bangles and the next year, in 1979-80
again canalised the export of bangle..
As a result exporters including MMTC
could not enter intp long-term con-
tracts with foreign buyers and thus
.nst some markets to China and Thai-
land,

Now, Sir, the policy of this Gov-
ernment is export-oriented. Since
the time of hig assumption of office,
our Commerce Minister has been
taking realistic steps to encourage
the export trade of owr country. I
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thank the Commerce Minister ¥or
the prompt and suifable Steps he has
taken to boost exports of minerals
and other commodities. But still a
lot has to be done. There are some
restrictions which have to be re-
moved and some rigid rules to be
relaxed in regard to boosting cx-
port trade. Red-tapism and unneces-
sary restrictions should not become
hurdles in the export trade.

At present the public sector
underlakings are handling big and
small export trade in mineral; agri-
cultural products, engineering goods
und other export items. The volume
of trade they handle is sp big thal
they are not able to concentrate on
small export trade which requires
personalised efforts, such as packing,
booking of ships for smal} quanti-
ties and timely deliveries, Minerals
fike Baivie powder, Bentonite, As-
bestos and Mica scrap and such
other itemae wlich are highly prone
to moisture and damage require
special varieties of packing and
timely dcliveries.  These mineral
powder< are required for oil drilling
purposes.  Especially, bhuyers from
Gulf countries where there are no
pioper storing facilitics, want to buy
these items in small quantities and
they want timely deliveries, Differ-
cnt countries want the materials 1o
he supplieqd in different kinds of
packings.  Therefore, MMTC. STC
and other public sector undertakings
and big export houses cannol handle
or are reluctant to handle this small
export trade. As a result, we may
logs some foreign markets in the
Middle-Fast ang other nearby
countries. As you know, foreign
markats once lost, will be difficult to
enler again.

Therefore, Sir this fact was
brought to the notice of the Com-
merce Minister in fhe ‘month of
April by some M.P9. and he imme-
diately Jot the matter examined and
took prompt action to allow the small
producers of Barytes to export to the
extent they produce and MMTC to
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handle exports of big contracts and
fopeign  government requiremenis.
Similarly, there are certain items of
agricyltural products, han_d.logm
fabrics, ang engineering goods, which
are of Small volume kut earn added
value of foreign exchange by perso-
nplised efforts. In the case of these
items also, small producers may be
allowed to export to the extent they
produce since the public sector
undertakings and big export houses
are not able to concentrate on the
small items of export. They may be
askeq to concentrate on business
with huge turnover where persona-
lised efforts are not necessary, 1 even
suggest delinking small items of ex-
port from public sector undertakings
and export houses and allotting certain
itemg of exports for small scale indus-
tries and small producers where per-
sonalised efforts are necessary, If
this is done, big and small export
trade can be boosted, and some new
markets can also be found. If Gov-
ernment feels that by doing so there
will be fraudulent practices and
underhand dealings, they can always
keep a watch on their performance
and book such exporters and black-
list them

-

Minerals other than iron ore should
not be allowed to be exported in
crude form, We have enough crush-
ing, refining and processing capacity
in our country, which is mostly
labour~oriented. We have to provide
work for such industries. Therefore,
only processed or semi-processed
items should be allowed for export.
There are -restrictions on the export
of manganese. These may be removed
and exports allowed in this to the
extent possible, keeping in view the
requirements of the country,

An export duty of Rs. 2000 has
been levied on turmeric. Thig item is
mainly produced in the backward
areas of Andhrg Pradesh. As a result
of the imposition of thig duty, the
commodity could not be exported.
Huge stocks have piled up and the

agriculturists are hard hit. They are
reluctant to grow any more. There-
fore, I would request abolition or at
least reduction of the duty to the ex-
tent possible. In the case of sandal
wood oil also, there is a lot of res-
triction, Government should give some
encouragement to the rural areas for
the production of handicrafts and buy
them for export,

Export of salt, chillies and cotton
seed oil cake should be allowed, All
these itemg were banned by the
Janata Paily Government. These are
produced all over the country and we
are surplus in them. The ban should
be removed and export allowed by
the producers.

In the case of imports also, the
Commerce Minister should take gome
realistic steps to minimise them We
are now importing sugar, cocoa,
cement, fertilisers and other items
which we can very well avoid by
producing them in our own country.
He can suggest to the concerned
Ministries that they ghould encourage
the production of export-oriented
products hy fixing remunerative prices
and by announcing some incentives.
Only imports of machinery, technical
know-how and raw materials which
we can use for boosting our exports
should be allowed.

I hope our able and efficient Com-
merce Minister will take the neces-
sary steps tp boost exports and mini-
mise imports,

st & T waw w)i (Feen ) ¢ st
% faaraefrar 2o & Faroerer v vt 8 3 wyravey
W fafa & gra O wmE @y ® 9w a%

1
W T F aomy g AT
W1 et wur # o sfemd sv 2% qrr
FTAT T W R\ W A% Arforsy darew
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aga weqgen § |\ cafwy fafe sgama
w fraar ot & agar gy, ag & a3 @
21 @ wwrd ¥ At wmEg F A 3
waw It wrfge arfe gura fauta smar
g g% X frafasl o oY qrasy g, 99
g forar o @&

g A WT{ HF RS F T A §w
FEUW AWE Nz wdw F A0 g ¥
sfag & | wax & faata 8o wfaws ar
§O ¥ Faa WG A FraT & 1 wg faare,
FEENRW AW TFEAE X qUIT oqrar
20 sfioe At Fararwrar @ 1 g0 wfa-
o wes & gt X F gwra 3w wg AW
400, 500 FUg Ty faer q7v # wiwa
& qrar &rar, AfFAT war & fF g
UAEIE EIE A W qAF 100 FOT o7 AT F%
qAT G | WA NI 49T ¥ A G Ay
w6 g T § AT waw ¥ amar @ fr
ORI XY ATTad &7 gou g

fedy oy gt @@t @ gwr &, Sy
M & @& g, v f/g gawr faat fear
™, IFF AT 9ETE | uF A garEe
a1 g, fwaw farta @gmar o =%, o
MFHFT 4O FT  qGTAAT G AT qF | Al
g aF NIEAWA § WK J[WTHA AV qZ 1958
# 31,9427 ¥, 1960 F 29,226 =% 2,
1970 ¥ 16,589 A &, 1975 % 11,501
T & 1979 % 8,745 =¥ WYT 1980 ¥
649 TA Y | TANW T@T (A A TAF TaqraT
¥ gy frorae wf § 1 ag gweatard w
Y FHERT T @/ & | T gwrT Frata ¥
W 74-75 ¥ 7TMX Ew frafa gar &
w I A 17z ma faatagme | gy
w081 T &1 @i €2 | wmar 0w AzeAqy
FIRIZ R iz:’-iq TR FRT qrfirft F wfiare
& W gaforar &1 wwma & 1 wrewr e
# gt frataw fadel ¥ oré iy 3 g
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FaX 2w frwdl qw v, go Ho, GrivE, gAY

wrfe 2 & vy Ay saTar< YT @ Ay vy v fa
Fgra gar g

1979-80 ¥ 1700 z7 @rgaT @ fagia
gET R Wit ¥ amil W 1972 Y gEaT
300 wawa Afg gE & | AT FITA 24, 25
FAT A JUF TLH! A2 fdar o @1 &1
1972 & §&a F WIUTC 9 FAA 8 FUT
& FT smAarty gWT &\ Wt aw sfed
qrAT, FT TEFE §, I 7 g § oF-fagrd
At Ffri@r g | afe adwa A o
I Argr # frata grar, @ 72 % so FOT &4
1 frate g war & fgama & o fRate

¥ fraae me 20

za foafa ¥ foed) & Frg-aardi a1 fa=ie
FLAT FTIAT G AT & | T8 7 &I &<
e T SATATT FL @I § | | H AT ABIeT &
e TH AT wiaHTad & grgan g f6 frfe-
feg & mzar & MR A oF AFHET A 45
ATE TA F WG AT AAT | ATHT HAT F
g7 ¥ a1 wrgfaws wadgwm § W 850
FY03 qr Y SaF ara A afegas o1 @A §
oWl aF A1 off freafes Gar &= @0 &Y @
g1 ¥fFR aarar wrar g fF AW F owow
W A ATEEHT 9 AT | qE Ae) @) avar & |
qrs AT Tt & fw o gur wEw 5, 6 AT@
¥ ¥ feft ®y a9 feor mar . @y faewy
& ufgFrfeit 3 20 Tr@ =717 W wqfaq v
FAEAT

WIS ATEET QT A0 G677 F 29w §
¥ rxriE Tad, AT FATUT &9, Few
ty, frzeY afag s, Sr-foode sanfad
FOT WS, ALY ww wrefen WX &9
sy WrefAT | WA T gy 3y feafa
N garAT AEA A, AT wary AfwT F
faafT FT & TT T ) GATT FET AT |
fresr®y uw  fafedmas f agaararr Fo0

1fgw |
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MR. CHAIRMAN: Mr, Oscar Fer-
nandes. You will speak only for five
minutes. Please bear in mind that
there are three others who are to
speak and then the hon, Minister has
to reply. I will be yery strict as far
ag the time is concerned. Make only
those points which are very impor-
tant,

*SHRI OSCAR FERNANDES (Udi-
pi): Mr. Chairman, Sir, I rise to speak
in support of the Demands for Grants
in respect of the Ministry of Com-
merce Since the time allotted to me
is very short, I would like merely to
refer to a few important points.

The most important thing 1 would
like to refer to ig the cardamum
trade. Of course, there is a Cardamum
Board which looks after the carda-
mum trade, but the personnel of this
Board are not marketing it properly.
Cardamum trade has, unfortunately,
become the monopoly of a few indi-
viduals On account of this the carda-
mum growerg have to incur heavy
losses. T would request the hon. Minijs-

ter to do something to rectify the
situation.

Secondly, I woulq like to comment
upon the production of cocoa in our
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country. Many hon, Members from
Kerala and Karnataka have already
referred to this. Being a Member from
the Karnataka State where cocoa js
grown I would request that encourage-
ment should be offered to the growers
of cocoa. I would request you to
kindly give attention to the Cocoa
Board and use your influence with
the Board to see that the growers are
given encouragement.

Cocoa is being purchased by the
Cadbury’s India, But we need not
solely depend ypon them for buying
our produce of cocoa. There are other
chocolate manufacturing units who
shoulq be encouraged to come for.

. ward to buy our indigenous produc-

tion.

Cement ijs in short supply these
days, Once upon a time we produced
enough to meet our domestic require-
ments but things have now changed
and we import cement from gbroad.
We must increase our production to
meet our increasing gomestice demand,
If the present cement factories fail to
meet this demand, new factories must
come up so that the required quan-
tities of this wvital raw material are
available in the country.

I would like to mention another
important matter and that is the
functioning of the State Trading Cor-
poration which imports and exports
our commodities and manufactured
goods, It has, unfortunately, become
like the Eravatha of Amarvathi, It
is not only a white elephant, but also
a wild one. The inefficient function-
ing of the STC putg our small scale
sector and the trade to untold diffi-
culties. A Committee comprising mem.
bers of Parliament and representa-
tives of the concerned interests should
be set up to inquire into the working
of the STC. The Committee should be
asked to complete its task quickly
and submit the report,

With regard to the coastal areas of
Karnataka, one of which I rc¢present

*The original speech was delivered in Kannada.

—_————
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1 would Jike to say a few words, The
most important industry is fishing.
QOur coastal waters abound in shrimp
but some consignments of the fish sent
to the USA were rejected on the
ground of being substandard. The
hon, Minister should see to it that the
Fisheries Department of the State
keeps a strict quality control to avoid
a repetition of such mishaps,

About th® handloom industry which
the Minister mentioned, I woulg like
to make one suggestion and that is
that the rebate given on handloom
fabrics should be given on the yarn
used in the industry, I would have
like to go into details but hesitate to
do so because of the shortness of the
time at my disposal. The rebate should
be given on the yarn as that would
help the handloom industry more.

*SHRI K, KUNHAMBU (Canna-
nore): Mr, Chairman, Sir, I would
like to bring to the notice of the House
certain urgent problems of my State
of Kerala. I am sorry to say that in
regard to many problems the Centre

is meting out a step motherly treat-
ment to Kerala,

It is a fact that the Central Gov-
eroment often times takes 3 very un-
helpful attitude towards Kerala, in
regard to the commercial crops like
rubber, cocoa, cashew ete. Take the
case of cocoa for example. Cocoa has
become very popular as an inter-
crop among the farmerg of Kerala
It is cultivated in hundreds of acres
of land. Cadburys Company was the
principal purchaser of this produce.
But 3 few months ago this company
suddenly stopped purchasing cocoa
and this has resulted in huge stocks
of cocoa piling up with the farmers.
They had no means tg sell their stocks
and this situation has led to the cocoa-
beans rotting in the godowns. Cocoa
wag selling at Rs, 20/- per k.g. last
year and this year it has come down
to Rs, 5/-. At the same time the
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Central Government sticks to its ear-
lier decision of importing cocoa from
abroad.

At this juncture the Kerala Gov-
ernment stepped into the field and
with a view to helping the farmers
who are in distresg they made some
arrangement to purchase cocoa direct-
ly from the growers at a fixed price.
However, the Central Government
went ahead with import of cocoa. On
the one hand, the farmers produce
are getting rotten as there is no body
to purchase it, on the other hand the
Government is importing the same
thing from abroad. This is a very
curious spectacle.

Same is the case of rubber and
cashew nut. 71 per cent of the natural
rubber required in the country is pre-
sently being produced in Kerala. Most
of the rubber growers own less than
5 hectares of land. When these small
growers begin to get a little more
price for their rubber the tyre manu-
facturers from Bombay come on the
scene and pressurise the Government
to import rubber This has become 2
regular feature, As a result of this the
price of rubber produced by the
growers in Kerala fallg considerably
and they do not get even the cost-
price.

The case of cashew is also not in
any way different from other commer-
cial produce Recently, there has been
some change in the policy in regard
to the import{ of raw nuts and this
has caused a great deal of apprehen-
sion in Kerala. The Government has
allowed gsome private parties to jmport
raw nuts from certain non traditional
sources. It is the poor cashew
workers in Kerala whose number
runs into lakhs who suffer on account
of this ill-advised step of the Govern-
ment. Today many factories in Kerala
are lying closed on account of shor-
tage of raw nuis. If the private
parties are allowed to import raw

*The original spéech was delivered in Malayalam.



385  DG. (General) ASADHA 16, 1802 (SAKA)

nuts they will take it to the neigh-
bouring States of Karnataka and
Tamilnadu and get it processed there.
The reason is that labour is very
cheap in these States. The result
would be that the cashew factories in
Kerala would remain closed and lakhs
of workers will be thrown into the
streets,

I would like to ask the hon. Minis-
ter a simple question. When the
Cashew Corporation of India is deal-
ing with import of cashew why has
the Government allowed the private
agencies to import it? I must say that
it is a very wrong step which will
ruin the economy of Kerala, There-
fore, I request the Government that
in future cashew nut should be im-
ported only through the official agency
t.e, the Cashew Corporation of India
and no private partieg should ever
be allowed to operate in this field, I
conclude, X ;qu

oY VRTWATT wrredy  (9@AT) @y
St, & A AT IIET AEN E | g qA
g Tl s feafa & T &, fomdt a=fge
T 9gH AT Wgw A1 (F welr &, g
FT & 1 FAHU I FE TG ©H qiigen ¥
Mg & AH ¥ A WO g ST 77 faw
Tg &1 ST s s 3fEE gnma
VAl W FT WATEAT H AT AEY |
UF A9 WY qg W W s fE arw
Faw waeeTT & TEr €, agw A fegg W

&1 W gE AW ak ¥ wmwge AR gt
fai & ager § WIRET Tl ¥Y ge &1 AT
g AR AE I HE wrw A e g

gifgw 1 f& 71§ wfw afafs qof w3
fora® ag oar & @@ e wmg oy agfaaa @
g 2 T M H A FGH G R
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§ & ga Wy RNy § W dmr W ewi
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[=ft TRTwRTT wret]

st waramige st ar ) v @ &
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T ¥ wgd v B R E e g dF aw
¥ &ar €Y 7¢ | wRfEw AU Fd@r WA &

tfe & A g <A1 FNEAT g= QuEr
X ¥ sifww 37 )

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, I have been paying a
little bit of attention to this Ministry
of Commerce and I find that the colo-
nial pattern of trade between India
and the rest of the capitalist world,
western and eastern countries like
Japan also has remained more or less
unaltered. If a minute examination is
made, you will see balance is tilted
ore towards them rather than towards
us,

Sir, take for example tobacco.
Tobacco in five districts of Andhra
Pradesh—the coastal districts—ig pro-
duced out of the sweat and blood of
the kisang there. What do they get!
One kilo of tobacco—Virginia flue-
cured—produceg one thousand cigaret-
tes. You forget, for a moment, the
excise. The Central Government year
before last got Rs. 485 crores central
excise out of tobacco alone and that
too mostly from Andhra Pradesh.
What have they done for the tobacco
growers? They have allowed India
Tobacco Company to loot. And this
company which was involved in seri-
ous invoice manipulation gets a re-
ward, Its Chairman, Mr, Haksar,
comesg {0 the Board of Air India and
Indian Airlines. Wonderful govern~-
ment you have Mr. Pranab Mukherjee!
This India Tobacco Company were
caught red-handed and punished for
invoice manipulation. They should
have been pehind the bars. Check at
your documents. If you cannot find
it, tell ma, I will get you.

Now, how do they do invoice mani-
pulation n tobarco? Kindly hear me
because 1 have been on the Tobacco
Board on two occasions. When they
export tobacco to their sister concerns
abroad—the British comvpanies, the
Anglo-American Tobacco Company.
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Raleigh Investment and so many
interlocking of capita] I cannot des-
cribe—they send the best available
quality and invoice for the next infe-
rior quality and when they send
tobacco to their sister concern, Indian
Tobacco Company they invoice for the
best while giving second inferior
quality. It is the criss-cross under-
invoicing and we are losing billions of
rupeesg through that. But you cannot
touch them because they give their
quota. Mr. Mukherjee may I modestly
ask you what is**....(Interruptions).
Hig Ministry’s quota. (Interruptions)
1 know how it operates. I will tell
you later on off the record.

(Interruptions).

MR. CHAIRMAN: One minute.
Please take your seat. If any Mem-
ber wants to allege anything against
any Member in the House he has to
give notice. As you have not given
notice so 1 expu~ge what you said.

SHRI JYOTIRMOY BOSU: 71 have
given notice. 1 am sorry to say you
have not seen my notice,

MR. CHAIRMAN: Have you given
notice for the Minister or the Ministry?

SHRI JYOTIRMOY BOSU: 1 have
said Ministry’s quota and 1 have given
written notice about the officer and I
shall come to it right now. I have
given them written notice.

MR. CHAIRMAN: Is that notice
given to the hon’ble Minister?

SHR] JYOTIRMOY BOSU: I have
given notice to the Speaker and copy
to the hon’ble Minister.

(Interruptions).

I am saying that Indja Tobacco
Company is one of the highest contri-
butorg of the ruling party. That is
why a man who wag charged with in
voice manipulation hag been reward-
ed as g member of the Board of Direc-
tors of Air India ang Indian Airlines.
It is shame for thig country. Public

**Expunged as ordered by the Chair.
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Undertaking ITDC Chairman hag not
been put as Member on the Board of
Diredtors of the Indian Airlines and
Air yndia. You have gaken Oberai;
you have taken Haksar and you have
taken Coca-Cola.

Sir, I wil] come to the peint.

MR. CHAIRMAN: Mr. Bosu, I have
got your notice with me. It does not
say anything. It ig not.. .

SHRI JYOTIRMOY BOSU: 1 am
coming, 3F

MR, CHAIRMAN: So, it will not
form part of the record.

SHR]I JYOTIRMOY BOSU: You read
out the notice.

MR. CHAIRMAN:. It is not necessary
to deal with this matter in thig fashion,
I am saylng this...

SHR] JYOTIRMOY BOSU: I have
given notice against Shri N. K. Singh.

MR, CHAIRMAN: Not againsy the
Minister.

SHR] JYOTIRMOY BOSU: I have
said what 15 the quota of the Ministry.
If I wanted to say against the Minis-
ter T will give notice.

MR. CHAIRMAN: Anyway you deal
with your points.

SHRI JYOTIRMOY BOSU: The
Public Undertakings Committee had
repeatedly asked that the STC should
open wholesale sale centreg in foreign
countries for items like leather, tea,
coffee, tobacco, etc. But they did not
do it. They deliberately did not do
it, If they do it, then the grower here
will get more money. And their wes-
tern capitalists, their godfathers, can-
not get more money than what they
actually want. Sir, I am coming to it.
I am saying it Sir, that this establish-
ment ig a cesspool of corruption. I can
give this: I can cite the STC’s case.
What happened to the case of Shetty
—who was involved in import of
machinery for leather industry? How
that case hag been hushed up? Dona't
We know all these things, Sir?
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Sir, T am asking this: Take Stainless
Steel. The present import policy is
causing serious revenue Jloss, owing
to higher poo] price. I have received
an allegation from very very reliable
and well-informed quarters—he. is
Special Assistant, Shri N. XK. Singh—
it was alleged, he said if you want
me to plug the loophole of that Stain-
lesg Steel import rules. I require Rs. 5
lakhs, I would ask the Minister to
enquire aboui the correctnesg of the
allegation. . , .

SHRT] EDUARDO FALEIRO (Mor-
mugao): I am on g point of order.

MR. CHAIRMAN: Let me hear the

_ point of order. Please resume your

seat Mr, Bosu—let me hear the point
of order,

SHR] EDUARDO FALEIRO: Ag you
have just now said: No aspersion, alle-
gation or accusation can be made
againsy anybody who cannot defend
himself in thig House, without previ-
ous notice to you. Has this notice
been given? It is not—that is what I
understand,

Let thig not only be expunged by
you, but, let the Member be repri-
manded. Again and again, he is bring-
ing it here. He is doing it every day.

SHRI JYOTIRMOY BOSU: He is
misleading the Chair. I am told his
profession ig g Lawyer. Let him read
the rule, Rule 353 lays down the pro-
cedure. I have complied with the pro-
cedure; I am asking the Minister to
accept it or deny it, or institute an
inquiry and apprise this House, This
ig the allegation, which I have made.
It is my duty. I bring jt before the
House.

SHR] EDUARDO FALEIRO: T ap-
preciate it, if notice had been given.
Just now I am on a point of order. It
is not enough to give notice to you of
any accusation. Thig notice must go
to the Minister concerned. He should
keep himself ready.. .

SHR] JYOTIRMOY BOSU: Yes, it
has gone to the Minister—ignorant
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gentleman| 1 thought you are a little
more knowledgeable than this.. .

MR. CHAIRMAN: Mr. Jyotirmoy
Bosu, please be seated.

SHRI JYOTIRMOY BOSU: Yes, Sir.

MR, CHAIRMAN: Mr. Jyotirmoy
Bosu,—previously you had said some-
thing which was directed against the
hon, Minister. . .

SHRI JY®TIRMOY BOSU: Ministry.
You ask Prof. Dandavate what I said
.. . What is the quota for the Ministry?

MR. CHAIRMAN: Well ang that
allegation would not go into the re-
cord. It would not form part of the
record.

And as far as your accusation
agamnst the Ministry and against the
concerned person is concerned, you
have given a notice,

But, I would like to remind you
this, that you have to take the full
responsibility about it. After al] those
enquiries having been made by you,
if you are making that kind of allega-
tion that can be allowed to be made
here, but you have to take the full
responsibility. . .

SHRI JYOTIRMOY BOSU: What 1
say, my language goes on record, un-
less** it is nothing very new in this
House 1 know what 1 say.

MR. CHAIRMAN: Here I ask the
Member not to cast aspersionsg on the
proceedings in the House., 1 wil] ask
him to withdraw those words,

SHRI JYOTIRMOY BOSU: The
Minister js here to refute. Let him
enquire into the allegation and find
the truth. . .

SHRI JAGDISH TYTLER: He is
making an allegation. Let him with-
draw it,

SHRI JYOTIRMOY BOSU. Sir, I

made en allegation against an officer.
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As required under Rule 363 I gave
notice to the Speaker.. .

MR, CHAIRMAN: What the Mem-
bers are objecting to is, your asper-
sions about** in the House. That also
will not form part of the record. I
wil] ask Mr. Jyotirmoy Bosu not to
repeat it in future.

SHR; JYOTIRMOY BOSU: I will
bear your request in mind; may I go
on?

MR. CHAIRMAN: Yes, please go on.

SHR]I JYOTIRMOY BOSU: Sir, may
I go on record? May I request that
this tape be preserved?

Now, about import of cement and
sugas, I woulq like to ask the Minis-
ter one simple question. s it so that
the import of cement and sugar is
being done through Swaraj Pal of
Thomag Monge and Company? Is he
being asked to handle import of
cement and sugar? I am asking this
question, Who is going to handle the
procurement of sugar and cement?
Tell me if I am wrong. My informa-
tion ig that you are wholly dependent
on Swaray Pal, the Director of Thomas
Monge & Company. I am charging
this, Kindly tell us what is the posi-
tion,

Then, Sir, gbout edible oil import,
during the previous regime, before
the end of March, 1977, they gave
import licences for edible oil amount-
ing to Rs. 630.12 crores and that most
of that oi] was sold in high seag at
an enormous profit and a huge money
was collected. We would like to know
whether an enquiry has been institut-
ed. What has happened to those
firms—Godrej, Aminchand Piyarelal,
AP.J. Hindustan Lever, etc. who are
the prime culprits in the matter of
importation? What js the outcome?

Now, the Pulbic Undertakings Com-
mittee report was published regard-
ing economic offence committeg in the
deal of Jute by Bharat Hari and JK

**Expunged as ofdered by the Chair.

Singhaniz and it was found that
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under-invoicing was done to the tune
of Ras, 40.59 lakhs, Why is it that this
man has not been prosecuted? Why
is it that the Enforcement Director
at that time had not been prosecuted?
Under what consideration prosecution

was not done?

My last submission is about the
export of protein. Sir, India is a
country where man ig protein-starved.
For 1977-78, the value of the export
of fish wag Rs. 174.3 crores. In 1978-
79, it goes up to Rs. 228.3 crores and
as a result we starve of protein.

Now, Brooke Bond procure buffalo
meat in Aurangabad at a cost of Rs. 3
per Kg. and it is being sold abroad at
Rs. 60 or so per kilo, What do we get?
Hag an enquiry been done as to how
much of 1anded value and how much
of the last gale prices are being re-
patriated in the country? It is only
a fraction, Mr. Mukherjee. Please do
not take it otherwise,

About garment export, you are now
going to enter into a collaboration with
the Britishers. They will take every-
thing out of you. Now, the USA is
asking for a collaboration for starting
a Gilette Blade production factory.
This wil] kill the entire small scale
industry. 1 would only like to say
that you have an enormous market in
the neighbouring country, that is,
China, where one thousand million
people are living. If you want to find
an outlet, if you wang to normalise
your relations with them—the Foreign
Minister is sitting here and have
trade with them of your products and
they will be able {0 absorb your pro-
ducts. I thank you,

SHRI EDUARDO FALEIRO: S3ir,
may I get your guidance on one point?
The hon. Member for Diamond Har-
bour has mentioned names of come per-
sons. I would like to get your guidance
on this. Ig it sufficient if one wants to
make an allegation, otherwise be de-
famation, he can give notice of that?
Or is it necessary thai g prima facie
case should be made before you before
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you allow the allegationg to ‘be made?
1 want to know whether he has the
right to make such allegations. If
you guide us how we shoulg go into
this, it will help us in future.

MR. CHAIRMAN: The pointg of
order are decided as and when they
arise. Now that a point of order has
arisen, it would require a lot of dila-
tion in which I would not indulge at
this time and [ am asking the Minister
for Commerce to reply.

THE MINISTER OF COMMERCE
AND STEEL AND MINBS (SHRI
PRANAB MUKHERJEE): Mr, Chair-
man, Sir, the debate on the Demands
for Grants of the Ministry of Com-
merce, which is practically the begin-
ning of the second phase of budget
discussions, was almost on a very
Iow key and without much excitement
except the speech made by the last
speaker, Shri Jyotirmoy Bosu.

I am gratefu] to the hon. Members
who have made their contributions on
varioug aspects and I wil] try to cover
as many pointg as possible. Of course,
I will try to answer the questions
which Shri Jyotirmoy Bosu has raised.
I would only like to request him to
formulate hig language in a better
way because if I remember correctly,
he pointeq out: “What is your**

SHR] JYOTIRMOY BOSU. **ig the
word T used.

SHRI PRANAB MUKHERJEE:
After all, Mr. Mukherjre is not identi-
fied with the Ministry of Commerce.
If you would have stopped at “What
ig your®*?”, at least I coulg have in-
terpreted it, “I” mean the Ministry of
Cgmmerce. He ig a good frienq of
mine. I would request him just to
fermulate his language in a Dbetter
way, otherwise anybody who has
listeneq it, What ig your** will take it
to mean, Mr, Mukherjee personally
hasg**

Now, let me come to the more
serious part of the debate. In regard
to the position of ':l’oreign trade, the
hon, Members.are well atvare that

**Expunged as ordered*by the Chair.
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we are placed in a situation in which
the deficit is more than Rs. 2250
crores 8o far as the current year is
concerned. As 1 have already men-
tioned on earlier occasions, I do not
think. whatever efforts we may
make, it would be possible to bridge
the gap in a big way in the coming
years. Upto 1976-77, particularly from
the year «<974-75 to 1976-77, these
three years recorqd will show that we
were having a reasonable growth
rate in the order of 25 to 27 per cent
so far as export is concerned and in
the year 1976-77 we had a net sur-

plus in the foreign trade perhaps for .

the first time in the history of this
country.  Thereafter for the last
three years so far as growth rate on
the export front is concerned, it is in
the order of 6-7 per cent. Now we
have to recover the lost ground. In
what manner we can recover the lost
ground is the moot question. In this
connection, two factorg particularly
have to be taken into account, one
factor is nationa] and the other is
international. So far as the inter-
national factor is concerned, it is
known to the hon. Members that
sometimes there is a recessionist
trend in the developed countries
which places ourselves in dis-advan-
tageous position. Similarly, protec-
tionism is being resorted to by
certain developed countries, more so
by the western countries, also stand
in the way of our expanding the
export trade in those countries I
am not referring to this problem
merely to find an alibi that why we
are not expanding it or why we are
not in a position to do it. I am em-
phasising on the point that these
difficulties are there. At the Ssame
time, we shall have to try to see that
we overcome these difficulties and
we live; not only we live, but we also
prosper in an atmosphere which is
not so favourable and not so friendly.
In thi§ connection I would like to
draw the attention of the House
particularly to one point which Dr.
Subramaniam = Swamy raised the
other day while participating in the
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debate that our performance in the
international forum is daily-dallying
and we are practically committed to
none, It ig far from truth, The hon.
Member is 8 knowledgeable man and
perhaps he knows it. Even Shri
Goel, who wag earlier the Minister
of State in the Ministry of Commerce
recognised the very fact while parti-
cipating in the debate that the accep-
tance of the concept of second
window in the common fung is, by
and large. due to the initiative of the
Indian delegates in wvarious interna-
tional forums and it will help, and
it wil] provide the necessary assis-
tance to the developing countries to
diversify their production base, to
resort to research and development.
The success in obtaining the voluntary
contribution, the compulsory contri-
bution to the second window of the
common fund is an example of our
initiative which wag taken by India
in the UNCTAD IV in 19768. And it
was followed up by the subsequent
Government. And I would like to
recognize that the Janata Govern-
ment also did their best to see that
this concept went through.

But another Member of the Janata
Party—I do not know to which frac-
tion he belongs—is saying that we
have not done anything. In the
matter of the whole concept of the
second window and the acceptance of
the Common Fund on the eve of the
global negotiations, which are going
to take place from the last week of
August, to create a new gsocial and
economic order for the coming de-
cade, India took an initiative; and
the acceptance of the Common Fund
is an indication of our success in that
direction.

In regard to the domestic prob-
lems  there are problems of infra-
structure and of low production. And
the concept has been tried to be built
in, viz, that we must have an ex-
portable surplus, In a country like
ours where we are having more than
650 million people, whatever we
produce wil] be consumed; and if we
have to meet the full requirements



of the Indian people. I am afraid we
cannot reach a stage of exportable
surplugs for many more Yyears to
come. Even if we produce 25
million. 40 million or even 100
million tonnes of steel, perhaps the
650 million people can absorb that
amount of steel, as also 100 million
tonnes of cement. Therefore, if we
want to just inject the comcept of
exportable surplus—ie. meeting the
entire domestic requirements and
having something surplus to export—
I am afraid we cannot accept that
concept; and, on the basis of that
concept; we cannot foster our
foreign trade. (Interruptions)
Therefore, we must have a conscious
effort to have production for it; and
in order to have a conscious effort,
as indicated by me—and the Finance
Minister has agreed to look into the
whole aspect of this new concept—
we must produce for export, because
we shall have to keep in ming that
we have to meet the requirements of
the market in the West. We have to
change our production base. We
have to tie up with ‘the market
processes there. We must have our
credibility and saleability in the
western markets. One type of pro-
ducts Which may be saleable in the
Western market, may not necessarily
be saleable in the eastern market.
Therefore, keeping the market in
view, keeping the possibilities in
view and keeping the over-all prio-
rity of export in view, we must
re-design our production base, so
that we always have something to
export, and we are not landed with
the problem which we are nowa-
days—and which you may call ad
hocism. If we have something, we
try to find out a market for it in
our desire to export it; and the
moment we find certain constraints
in the domestic market, imme-
diately we put a ban on it and we
try to overcome the crisis. By this
process you cannot have a regular
international market, and you cannot
have g sustained export effort.

Therefore, we must change our pro-
duction base. In order to do it, if
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it is necessary. we should lock into
the various regulations, various rules
and various lawg which stand in the
WaY.

I am happy to announce—perhaps
hon. Members are aware of it— that
I give credit to the Janata Party for
having appointed the Tandon Com-
mittee to look into the whole export
possibilities and to come forward with
recommendationg as to what should
be the Government’s gtrategy. We
dig not disturb the Tandon Commit-
tee after coming to power. We
allowed them to function. They have
come forward with their recommen-
dations; and some of these recommen-
dations have already been implement-
ed, and others are going to he imple-
mented.

SHRI DINEN BHATTACHARYA
(Serampore): Why don’t you circu-
late them?

SHRI PRANAB MUKHERJEE:
That isg a different issue. There is
no bar, but we circulate so many
documents. I do not know how many
you need and how much you look
into them. I would clarify one as-
pect in a little detail. It is the con-
cept ot cash assistance which has
been pointed out by Dr. Subra-
maniam Swamy, Mr. Niren Ghosh
and. indirectly, by Mr. Jyotirmoy
Bosu. It has a very serious implica-
tion. If, for the time being, the con-
cept of the subsidy which we give
to our export gector, as interpreted
by Dr. Subramaniam Swamy or as
has been interpreteq by Shri Niren
Ghosh ig accepted by the importing
community, we do stand nowhere, In
fact thig is the same argumen:
which some of the western countries
are putting forward to put counter-
vailing duty against our commodities; *
and if their interpretation of the
present suhsidw ccheme is accepled. I
am afraid it will be mere difficult to
have export of the Indian commodi-
;ties in the world market. There-
fore, I would like to &arify the
ipositiOn. Withke your permission, I

would like to read a para because
L]
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every word will be quoted in the
international negotiation. Sir
according to me: “The scheme of
grant of the cash compensatory supe
port i8 primarily designed to compen-
sate for indirect taxes borne by the
exported product including those
levied on goods and services used in
ifs product.” I would like to men-
tion here that the reimbursement of
indirect tax borne by the export
product is. a practice universally
prevalent and it ig not treateq as a
subsidy at all. In fact, we are much
more restrictive than most of our
competitors. As for the bulk of our
export, there is no ccs ang thus we
do not reimburse even the indirect
taxes. In a number of cases in
which cash compensatory support is
given. the rate is given below the
amount of indirect taxes borne by
the product. Our policy js that cash
compensatory support should be
given on a highly selective basis and
it should be subject to a periodical
review. An important consideration
in the selection of product is that
they should be able to sustain them-
selves in the export market after an
initial period of assistance. Although
the desirability of stability and con-
tinuance of cash compensatory
support system is an important con-
sideration, it has been the policy of
the government that the element of
subsidy in individual cases should be
reduced or even eliminated when it
is no longer necessory for our deve-
lopmenta) or competitive needs. This
is borne out by the fact that the
total budget estimate for 1980-81 on
account of market development assis-
tance is Rs. 355 crores as compared
to Rs. 358 crores for the years 1979-
80, Rs. 375 crores in 1978-79. I may
assure the House that government
will continue to implement this
policy with care and tash compen-
satory support, particularly in cases
where the lever exceeds. The inci-
dence of indirect taxes will be given
only whken fullv justified.” This is
tha Jine on which, we are arguing;
we are arguing against the imposition
of counter-vailing duty,bv some of
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the western developeg countries. We
are trying to show them that our
subsidy is actually coming down. The
entire market development assistance
does not contain only the cash com-
pensatory supporting element there
are certain other aspects like market
development. Therefore, if you from
the Indian Parliament just go on
saying that we are highly subsidising
our exportable items, I am afraid,
somebody may try to utilise these
arguments against us. This js the
gestions for the information of the
point I wanted to clarify.

In regard to certain points sug-
gested, certain suggestions have
come forward particularly in the
form of cut motions also that why
we are not going to nationalise the
entire import-export trade. Some
members have also made their sug-
gestions for the inforation of the
hon. members, I would like to point
out that our public sector units are
coming in a big way, g0 far as ex-
port-import trade is concerned; and
presently, 60 per cent of the import
trade is canalised through the public
sector organisationg like STC MMTC.
Apart from that, there are certain
other organisations like Indian Oil,
Nafed and certain other organisa-
tions. (Interruptions) 16 per cent of
our tota]l] export.. . ...(Interruptions)
Mr. Basu. I request you to listen
because I listened to you very pa-
tiently. I know you have an endless
energy. Afterall, we have to con-
clude. 16 per cent of our total export
trade is being canalised through the
public sector organisations. There-
fore, the public sector organisation
is actually having a commanding
height, so far as foreign trade is con-
cerned, both in the form of export
and import.

In regard to textile policy. I should
like to share the thinking of govern-
ment with the hon. Members. While
making his observations, it has been
pointeq out by Shri Mool Chand Daga
that we must have a review of the
textile policy declared irf %978 and see
whether that policy is too closed. Nc
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body in the House wil] have a gecond
opinion that in our textile sector,
handloom hasg to play a very pre-
dominant role as it is having more
than ten million people employed
and it is one of the most traditional
industries where perhaps after agri-
culture the largest number of people
are being employed. But at the
same time there are two other sec-
tors. What are we to do with them?
The question is whether they should
be allowed to continue in this state
.of affairs or they should be allowed
to play their due role. Therefore,
you wil] have to evolve a policy in
which each sector of the textile
industry—mill  sector, powerloom
sector and handloom sector—has to
play an effective role. Ootherwise,
whatever measures we may take,
they will be lopsidedq and will not
ultimately lead us to the goal where
we want to reach. Therefore, this
is a matter which 1 feel we
must take into account. I should
like to inform the hon. Members that
some of these things should be looked
into. When a comprehensive policy
is framed, I will come before the
Members of Parliament with that
policy.

One of the Important components
is: what would be our approach so
far ag multi-fibre policy is concerned?
No doubt cotton would continue to
be the most important element in
our textile policy. But at tha same
time, to what extent we should
permit blendings? To what extent we
should take advantage of properties
and “qualities of man-made fibre and
what should be its role? Unless we
‘clearly determine these policies, it
will go against almost all sectors ot
the textile industry. Therefore, this
is the time when we must take the
decision. In another area a decision
is urgently needed to create additional
capacity so far as spindlage is con-
‘cerned, particularly in those areas
where there is acute scarcity of the
yarn.  Therefore, we must take a
policy decision where wg can allow
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" more capacity to be created in spinn-

ing mills.

In regard to jute, mainly Members
from West Bengal and Orissa hawe
made their observations. On an
earlizsr occasion replying to a
question I made that point
quite clear: so far as JCI is concerned,
they will not allow the priceg to go
below the minimum support price,

SHRI INDRAJIT GUPTA (Basir-
hat): Every year they say so but it
is never implemented.

SHRI NIREN GHOSH: Even for
cotton and wheat they say this.

SHRI PRANAB MUKHERJEE: I am
not going to have a comparison with
cotton or wheat, So far as the role
of JCI is concerned we have outlined
their area of operation. So far as

their current operations are concern-

SHRI JYOTIRMOY ROSU: May I
ask a clarification? What is the
support price? Is it the Agricultural
Price Commission gupport price? Or
Costing done by some Marwari lobBy?

SHRI PRANAB MUKHERJEE:
What clarification do you seek? I have
not yet spelt out what I have to. We
have asked the JCI to operate. What
ig their problem? Their problem is:
they have 5 stock of 16 lakh bales.
They are in a position to dispose of
only four lakh bales. I have asked
them to dispose of the rest 12 lakh
bales. I have accepted the liability
to meet their losses in disposing of the
old stocks to the tune of Rs. 13 crores.
Rs. 13 crores is to be paid to JCI,

SHRI NIREN GHOSH: May I ask..

SHRI PRANAB MUKHERJEE: I
am not going to yield; you ought to
take your place.... (Interruptions)
You are moving from place to place
you cannot make a running commen-
tary. Hon, Member thinks himself
over smart; but it is his Government
which has landeq us in this problem. .
(Interruptions) Mr. Ghosh,: may I
remind you that it is your union.
You know it. Members from West
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Bengal know very well when the Jute
Corporation starts work in the after-
noon; you will be surprised to know
that their members demand overtime
if they work from 4 to 7. You have
hnded us in thig difficulty.

MR. CHAIRMAN: I will request
the Members to intervene only when
the hon, Minister gives in, otherwise
you will not be allowed to stand up
and spsak. I am sure that the
Members are interested in knowing
what is the stand of the Government
on certain points you yourself have
raised. So, it is in your interest to
hear the speech of the hon Minister
patiently. i

SHRI PRANAB MUKHERJEE: I
will request the hon, Member......

(Interruptions)

SHRI PRANAB MUKHERJEE: I
will request the hon. Members to
listen to me, because, after all, I
sought their Co-operation. I talked
to the Chief Minister of West
Bengal, I even talked to him.
But if he thinks he will play to the
gallery by shouting at me, neither his
problem ig going to be solved, nor my
problem is going to be solved, nor
the problem of the jutg growers is
going to be solved. We shall have
to solve the problem.

I made it quite clear, monopoly
purchaseg no. It is not possible for the
JCI. JCI is not in a position to have
the monopoly purchase. They do
not have the infrastructure. They
do not have the purchase centre; even
when it has been our experiences,
you may call it right or wrong, you
may abuse JCI, but the hard fact is
when I asked JCI to purchase more,
simply they purchase from the traders
insteag of purchasing from the
growers. For the first time I had to
give a directive that you must
purchase 50 per cent of the total
procurement from the growers diree-
tly instead of purchasing it from the
tradeys.

I would not dike to pass on the
beneflt $o the traders. If the J.C.I is
in a position to pumchase more and
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more from the growers, I am prepared
to help them in all possible manner.
Therefore, thig is the problem
which we shall have to solve, You
cannot shout it out. You cannot shout
at me looking at the gallery and try
to be the hero. I am not going to
accept that position. JCI hag also
been permitted without any condition
to export the jute so that they can
have a bush stock in the go-down.
But where ig the go-down? Can you
tell me where is the go-down to store
30 lakh bales? Thig ig the problem
which we shall have to solve,

(Interruptions)

MR. CHAIRMAN: I will ask hon.
Member Shri Ghosh to degist from
interrupting him.

(Interruptions)

SHRI PRANAB MUKHERJEE:
Therefore, my point is, I have ensured,
and I can assure the hon. Member,
whatever ig possible, JCI wil] do. But
so far as monopoly purchase is con-
cerned, it ig not possible, We will
try to see that the prices do not crash.
At least the minimum price is made
available to the growers. I have
sought the co-operation of the West
Bengal Government, I had a discussion
with them. (Interruptions).

Let me complete atleast the jute
aspect and then you interrupt, I have
to say something more on jute.

(Interruptions)

SHR1] JYOTIRMOY BOSU: I
ask you one question. He has yielded.
Thank you., He hag yielded. (Inter-
ruptions) He hag yielded. I thank
him for yielding.

Will you kindly tell us whether it
is a fact or not, that one of your
predecessorg late Shri Lalit Narain
Mishra made a categorical staterment
that in the course of three years the
entire jute business, raw jute trade,
will be nationalised? He made &
public gpeech in Patna. That is on
record in the Public Undertakings
Committee Report. Have you gone
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through that? Why is it that you are
pow running away?

SHRI PRANAB MUKHERJEE: 1
am thankful to the hon, member for
the information I am talking of the
present state of affairs and the instru-
ments which are available with us to
take action,

As I mentioned on an earlier
occasion,so far as jute is concerned,
we are in a peculiar position. The
jute mill-owners have made huge pro-
fits but they have not ploughed baqk
the profits into the industry. It is
not at all a happy situation. We have
nationalised one of the biggest jute
mills, the National Jute Mill and
certain other jute mills have also been
taken over. Those are under the ad-
ministrative control of either the State
Government or the authorised agen-
cies appointed by the Government
of India. I have discussed it with
the Chief Minister of West Bengal.
He has written to me saying that we
should have a comprehensive policy
with regard to taking over jute mills.
We are in agreement with him and

we are trying to formulate a policy
about it.

With regard to development of
jute, I do feel the time has come when
we must have a comprehensive jute
policy. Certain countries have also
started jute mills, We should gee
whether we can avail ourselves of the
opportunity of providing raw jute 1o
those countries, There should be
diversification. Otherwise, sometimes
when the synthetic prices go high we
find a good market for export. All
these years we have tried only in the
Uniteq States market and some West
European markets. But through the
process of diversification, through re-
search ang developemnt, it is possible
to utilise these commodities for more
useful purposes Keeping that in view
I am going to appoint a task force
Which will make recommendationg to
the Government in what manner we

can tackle the problem of jute.
(Imterruptiom).
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All thg hon. members from Kerala
have pointed out partricularly about
three items—rubber, cashew and co-
coa. But I fai]l to understand what pra-
ctically agitated them. On a number of
occasions to the Cheif Minister of
Kerala and to the deputationists who
met me I made it quite clear that the
Cashew Corporation is the canalising
agency and they should import the
raw cashew. What else can I say? If
the Cashew Corporation cannot bring
cashew, definitely I would not go
and bring cashew. Shrimati Suseela
Gopalan said, why don’t you allow

the State Corporation to import
cashew. Who preventg it from
importing cashew? They are

entitled tg import cashew.

SHRIMATI SUSEELA GOPALAN
(Alleppey): When the private people
are operating, how can the State
Corporation compete with them?

SHRI PRANAB MUKHERJEE:
I would not allow the private people.
The Central Cashew Corporation
shoul be there. The State Cashew
Corporation should be there. If you
can bring cashew, I welcome it. This
is the policy we are pursuing, If you
cannot bring it, what is the use of
simply condemning me? Only 5000
tonnes of cashew were imported. Who
got the benefit? 50 per cent of it was
processed in Kerala. At least for a
few days, those people gof jobs, What
is wrong? The Cashew Corporation
which used to bring 100,000 tonnes
today are not in a position to import
more than 8000 tonnes because of the
simple fact that those countries which
are producing cashew have also
started their processing units. There-
fore, the raw cashew which is to be
processed is not simply available,
Therefore, if the Cashew Corporation
is in a position to impory cashew, they
are welcome to do so. All necessary
incentives will} be given to Kerala.
Making some flery speech on the
floor of Lok Sabha is not going to
bring cashew from Tanzania or
Mozambique, If the hon. Member has
any suggestion, I am prepare to con-
sider it as to 1n what manner we pan
impbrt more cashew,
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In regard to cocoa, there is a dispute
between the Agriculture Ministry in
Kerala and the Agriculture Ministry
in the Government of India. I told
them, please give me your assessment
of the total production. Kerala Agri-
culture Minitry is saying that the
total production is 3000 tonnes. Cen-
tral Agriculture Ministry is saying,
1000 tonnes., On that basis We shall
have to fake a decision as to whe-
ther we shall permit import or
not, Why is cocoa imported? Because
Indian cocoa has more acidity content.
Threfore, no unit is therg to process
it. Somebody may jump and
ask; Why don’t you start
a  processing unit? This is
the very point I took up with the
Kerala Minister that you start some
processing units where by chemical
treatment you can reduce the acidity
content and we can use our OWN
indigenous cocoa in a bigger way.
Cocoa is not, in short supply. I under-
stand the difficulties of the growers,
but it is not the fault of the Commerce
Ministry. It ig not the fault of mine.
Cadbury which is the hbiggest con-
sumer of cocoa went on a strike for
a long time and that is why, they did
not purchase.

SHRI INDRAJIT GUPTA:. They are
using synthetic cocoa.

SHRI PRANAB MUKHERJEE:
Apart from that, we have to reduce
the acidity content. Whatever little
amout of cocoa was permitted to
import, it was to be blended with the
Indian cocoa so that it could reduce
the acidity content and then it could
be used. (Interruptions)

So far as rubber is concarned, it is
true that some rubber was imported.
But is wag not at the instance of
Dunlop or any multinationa] company.
Some rubber was imported to0 have
a buffer stock.

What‘is the total production and
what is the total consumption? In
1880-81 the estimatéd production of
rubber is 155000 tonnes and
the estimated  cohsumption is
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180.000 tonnes. How are you
going to meet the gap? Is there
any other option but to import?
This figure has been accepted by
the Kerala Government. Yoy have
to meet the gap by imports. And
what does STC do? They import
and keep a little part of it as a
buffer stock. What is the quantum?—
7500 tonnes which is lying with the
STC as a buffer stock. We have not
imported any quantity this year,
Certain import was permitted last
year and you know, in one  parti-
cular year, the total import may not
materialise and it may be a spill-
over. Therefore, the last year’s im-
port was spilled over in  1980-81.
So far as the current year is con-
cerned, we have asked them to re-
view the situation and after that, we
will take a decision. Therefore, so
far as rubber is concerned, it is
neither a question of giving any
step-motherly treatment nor the
question of taking certain measures
which will put the economy  of
Kerala in a great difficulty, If the
cashew processing units are shifting
to certain other States the Com-
merce Ministry is not to be blamed
for that. It is because of your
labour law; it is because of certain
of your decisions which you have
taken where processing units find
that it js more costly to get it pro-
cessed in Kerala. If they go to
Tamil Nadu, it is for you to take up
with your counterparts in that State
and evolve a formula by which you
can save your own units, I do not
come into the picture. I told about
it to the Minister concerncd quite
clearly.

PROF. MADHU DANDAVATE:
It is a very good thing that you
have raised the point of raw cashew
that is imported from outside, Un-
fortunately, what is happening is
that there is a demand from Kon-
kan area of Maharashtra, Kerala and
other areas. But there is an im-
balance between the distribution of
this raw cashew to these processing
factories. Will you at least see to it—-
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it falis within the jurisdiction of
the Commerce Ministry— that the
balance is maintained and some areas
and regions are not completely starv-
ed?

PRANAB MUKHERJEE:
And
hon,

SHRI
This balance is maintained.
for the information of the
Member we imported 5000 tonnes
through a private party. We gave
50 per cent of it to be processed by
the Kerala units because it depends
on the number of people employed
in the processing units and the
number of processing units in various
States and on the basis of that, a

formula is prepared and the dis-
tribution is arranged.

In regard to Indian share in the
world trade, Dr. Swamy has sug-

gested that in the 50s it was 2 per
cent and it has come down today
to 05 per cent., If it is 0.5 per cent

today, Dr. Swamy, please do not
hold me responsible for that. From
1974 to 1977, the day when they
assumed the responsibility, it was

a little more than that i.e, 0.62 per
cent and from that it has come
down to 0.5 per cent. Again, I am
trying to improve it,

The other point which the hon.
Members mentioned, particularly
Mr. Jyotirmoy Bosu, is as to why
we are not trying to expand our
trade in the non-traditional areas,
non-conventional areas....

SHRI JYOTIRMOY BOSU: I said,
value added items.

SHRI PRANAB MUKHERJEE: 1
entirely agree with him so far as
that item is concerned, 1 am coming
to that later on. I entirely agree with
you. If you look at the figures, you
will find that our share of exports to
West Euvope went down from 34.4
per cent in 1961-62 to 31,1 per cent
in 1978-79. So far as the TUnited
States are concerned, it went down
from 22.1 per cent to 14.6 per cent, On
the other hand, our share of exports
to Fast Europe increased from 9.4
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per cent to 10.7 per cent and in res-
pect of Australia and New Zealand,
it has gone up from 268 per cent to
37.4 per cent. Therefore, to Asean
countries, to Australia and New
Zealand, to our neighbouring coun-
tries our exports are going up. It I8
our non-traditional market, With
the western countries relatively it is
going down, and there has been =a
qualitative change. Mr. Bosu is talk-
ing of the value added items. If
you just simply look at the value
added items, you will find that India
is the first among the developing
countries whose value added items
are more so far as export items are
concerned,

SHRI JYOTIRMOY BOSU: We
can have a dialogue on that and you
must be prepared for that.

SHRI PRANAB MUKHERJEE: 1
am prepared to have a debate on it

with Mr. Bosy in camera or with
camera. But this is a hard fact
though it is far from satisfactory

where we wanted to be, Today India
has undertaken Rs. 2800 crores worth
of projects. Mr, Bosu, can you tell
me y single developing country which
has undertaken such projects which
requires sophisticated technology?

AN HON, MEMBER: China

SHRI PRANAB MUKHERJEE:
China is a developed country. There-
fore, China is treated as a separate
part. I am talking of the developing
group of nations, Even in the inter-
national world they are treated se-
parately.

SHRI JYOTIRMOY BOSU:. What
about Brooke Bond buying buflalo
meat in Aurangabad at Rs. 3 a kilo
and exporting it at Rs. 60 a kilo?
Kindly see how much money they
are bringing home.

SHRI PRANAB MUKHERJEE:
Mr, Bosu, I understand your obsession
with the multinationals and I, would
b2 happy to do away with their in-
fluence as much ®as we can. But
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that is a different issue. I am talking
on a completely different aspect.
(Interruptions). Therefore, my point
is that we are trying to emphasise on
value added items. In one of the
.areas there are certain problems
also. Take the case of leather. In
order to encourage the value added
items so far as leather export is con-
cerned, we are poviding cash assis-
tance to the finished poducts and we
are imposing export duty on the
semi-finisked items, Therefore, this
is a constant exercise which we are
making. And today, we are not mere-
ly exporting raw materials, we are
not merely exporting traditional
items. Today, one of the major com-
ponents of our export trade is finish-
ed, products, manufactures, machi-
nery, equipments and machine tools.
Therefore Sir, I do hope it would
be possible for us to go in the right
direction. I seek the support of the
House to attain the targets which we
have fixed for the current year, ie.,
Rs. 7100 crores in absolute terms
having a modest growth rate of 16
per cent.
With these words, I once again ex-
press my thanks to the hon. Members,
ot forw were T svepe (&) @ @ o
AT § qg FgAr WEAfF  wrareroe
®) Sy % w7 [T frgr g
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MR. CHAIRMAN: You may discuss
with him. We have to take up ano-
ther Ministry's Demandg now.

I shall now put gll the cut motions
relating to the Ministry of Commerce
to the vote together unlesg any hon.
Member desires that any of these cut
motions may be put separately. I
hope nobody wants that.

Cut motions Nos, 1, 2, 4 to 7, 10, 11,
14, 31 to 43, 86 to 95, 108 to 130, 139,
146, 154 155, 159 to 164 and 188 to
204 were put and negatlved.

MR. CHAIRMAN: The question ia:

“That the respective sumg not
exceeding the amounts on Revenue
Account and Capital ,Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sumg neces-
sary to defray the chargeg that will
come in course of payment during
the year ending the 3Ist March,
1981, in respect of the heads of de-
mands entered in the second column
thereof against Demandg Nos. 11 to
13 relating to the Ministry of Com-
merce.”

The motion was adopted.

Demands for grants 1980 -81 in respect of the Ministry of Commerce Voted by Lok Sabha.

No. of Amount of Demand for Grant Amount of Demand for Grant
Demand Name of Demand on account voted by the House Voteed by the House
on 14-3-1980
1 2 4
Revenue Capital Revenue Capital
Rs, Rs, Rs, Rs.
MINISTRY OF COMMERCE
11 Ministry of Commerce #%2,81,000* 98710,000
12 Foreign Trade and
Export Production  136,52,12,000 a1,78,66,000 272,88,01,000 43,47,34,000
18 'Ir‘-mti les, Handloom
and Handicrafs 87,05,20,000 20,50,47,000 76,21,29,000 41,76,48,000

- -——
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DEMANDS* FOR GRANTS (GENE-
RAL), 1980-81—contd.

MINISTRY OF EXTERNAL AFFAIRS

MR. CHAIRMAN: The House will
now take up discussion and veoting on
Demand No. 31 relating to the Minis-
try of External Affairg for which
eight hourg have been allotted.

Motion moved:

“That the respective sums not ex-
ceeding the amounts on Revenue Ac-
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count ang Capital Account shown in

the fourth column of the Order Paper
be granted to the President out of the
Consolidated Fund of India to com-
plete the gsumg necessary to defray the
charges that will com, in course of
payment during the year ending the
31sy day op March, 1981 ip respect of
the head of demand entered in the
second column thereof against De-
mands No. 31 relating to the Ministry
of External Affairs’”.,

Demand for Grant 1980-8t in respect of the Minis 1y of External Affairs submitied
’ to the yote of Lok Shabha 4

No.of Nameof AmountofDema dfor Grant on
account Voted by the House on

Demand Demand

Amount of Demand for Grant
Submitted to the vote of the House

14-3-1980
| 2 3 4
Revenue Capital Revenue Capital
Rs, Rs. Rs. Rs.
MINISTRY OF EXTERNAL AFFAIRS
31 Ministry of External
Affairs . 45,88,82,000 6,45,72,000 91,77,65,000 12,91,45,000

*Moved with the recommendation of the President,

MR, CHAIRMAN: The hon, Minis-
ter may make a statement on the De-
mands.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMBA
RAQ): Mr. Chairman, I am gratefy]
to you for the few minuteg allo
to me for making a very short state-
ment. At this stage I do not propose
to take much time or to make a long
speech. It would not be proper to
anticipate the views of the hon.] Mem-
berg which I am sure are going to be
extremely useful and illuminating,
and to which I propose to respond at
the end of the debate. However,
there is one point on which I want to
take thte House into confidence and
Say a few words. / Whet I wish
state 1 as '!olhw., v

I should like to take a few minutes
of the Housp to refer to Kampuchea,
India’s relations with Kampuchea go
back to several centuries, The Tem-
ples of Angkor Vat are g vivid testi-
mony of the interactiop between the
cultures og our two countries. Indeed,
no other|country in the Indo-China
peninsula is linked to India as Kam-
puchea is. It is a cherished relation.
ship. The gentle people of that high-
ly cultureq country have unfortuna-
tely suffered very greatly for no fault
of their own. Our hearts have sone
out in sympathy to the'{:»eople of Kam-
puchea, and India hag done whatever
it could to alleviate their suffering.
We ghall continue to do so.

It is clear that °the gituation in
Southeast A‘iia.requires a «eduction



